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"it is directed that in case the petitioners submits a representation with regard to grant of dearness i
allowance @ 72% the same shall be examined by the competent authority and in case it is found
that the similar situated employees are being paid the dearness allowance @ 72% the same

benefit shall be extended to the petitioners as well. However any action which may be taken shall

be subject to the final result of the writ petition.”




